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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 920 OF 2022
IN THE MATTER OF: :
Minakshi Arora. Applicant
Versus
State of Uttarakhand & Ors. ... Respondents

REPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT
MAGISTRATE, DEHRADUN, IN COMPLIANCE OF DIRECTIONS
PASSED BY THE HON'BLE NATIONAL GREEN TRIBUNAL VIDE
ITS ORDER DATED 30.05.2023

PAPER - BOOK
INDEX

Srl Particulars Pages

1. Report by way of Affidavit on behalf of District Magistrate,
Dehradun, in compliance of directions passed by the
Hon’ble National Green Tribunal vide its order dated
30.05.2023.

2. ANNEXURE R-1: A true copy of the order dated
30.05.2023

3. ANNEXURE R-2: Copy of the report, letter of presence
alongwith photographs

Filed by:

e

[RAHUL VERMA]

Additional Advocate General for State of Uttarakhand
137, Tower No.10, Supreme Enclave,

Mayur Vihar Phase-I,Delhi-110091

Mobile No. 9717706032

Email- advrahulverma9999@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 920 OF 2022

IN THE MATTER OF:
Minakshi Arora.

........ Applicant
Versus
. State of Uttarakhand & Ors. ... Respondents

EPORT BY WAY OF AFFIDAVIT ON BEHALF OF DISTRICT
"MAGISTRATE, DEHRADUN, IN _COMPLIANCE _OF
_.iLRECTIONS'PASSED BY THE HON'BLE NATIONAL GREEN

& TRIBUNAL VIDE ITS ORDER DATED 30.05.2023.

R

I, Mrs. Sonika W/o Shri Dhanajay Upadhayay aged about
43 vyears, presently posted as District Magistrate, Dehradun,
Uttarakhand, do hereby solemnly affirm on oath and state as

under;

1. That in my abovementioned official capacity, | am acquainted
with the facts and circumstances of the present matter, and |

am fully competent to file present Report by way of Affidavit.
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Respondent No.10 - Mr. Virender Singh Arora, S/o Harcharan
Arora, R/o 197/3, Landbur Bazar, Mussoorie, Dehradun,
Uttarakhand is raising construction at Khasra No. 171 at
Village Dhanaula which lies at confluence of Song and Baldi
Rivers, and construction is being raised in flood plains of the
said rivers. It is also said that Baldi River is a tributary to Song
river which is a major tributary to River Ganga and therefore,
provisions of River Ganga Rejuvenation, Protection and
Management) Authorities.order, 2016 are applicable to the

river in question and any construction in river flood plain is

prohibited. This Tribunal in O.A No. 10/2015, Indian Council for

- Enviro-legal Action vs. National Ganga River Basin Authority

& Ors. has directed for identification of flood plain zone on

River Ganga and its tributaries.

That the matter was listed on 05.01.2023 before this Hon'ble
Tribunal, after hearing this Hon’ble Tribunal was pleased to

pass the following directions:

...................................
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3. In our view, before taking any further action, it will
be appropriate to obtain a factual and action taken report in
the matter. We constitute a joint committee comprising
State PCB and District Magistrate, Dehradun to visit the
site, collect relevant information and submit factual and
action taken, if any, re,bort to this this Tribunal within two
months by email at judicialngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the
form of Image PDF. Nodal agency will be District

Magistrate, Dehradun for coordination and compliance.

4. R-1, 3, 6, 8 & 9 are represented by Sh. Rahul
Verma, Ld. AAG. He may also file response on behalf of the
aforesaid respondents to this O.A. Issue notice to R-10

also.

5. We also direct that the committee shall furnish copy -
‘: X A . of report if it finds any contravention on the part of R-10 in
-‘;C . f'_“‘) } «going ahead with construction in question so as to enable
T~ | .E’-1 0 to file objections, if any, to the said report within 10

| i d;ays after receipt of report.

.l

" - N 6. List for further consideration on 05.04.2023.

7. A copy of this order be forwarded to State PCB and

District Magistrate, Dehradun by email for compliance.”
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4. That, thereafter, the matter was listed on 30.05.2023, after
hearing, the Hon'ble Tribunal was pleased to pass the

following directions:-

.......................................
..........................................

5. The matter was considered on 05.01.2023 where
Tribunal found it appropriate to.constitute a joint committee
comprising State PCB and District Magistrate, Dehradun to
file a factual and action report.

6. Pursuant to said order, a letter of District
Magistrate, Dehradun, addressed to Sh. Rahul Verma, Adv.
has been placed on record which states that one Sh.
Virendra Arora S/o Sh. Hari Charan Arora, resident of
! 197/3, Landour Bazar, Mussoorie has made encroachment
at about 0.486 Ha land which is part of flood plain zone of

the river and District Authorities have been assured by the

said encroacher to remove the said encroachment.

7. Learned Counsel appearing for the State of
Uttarakhand stated at the bar that the encroachment, if not
removed by the person concerned on its own, shall be
removed and demolished by the District Authorities within

one month.
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8. As requested, list this matter on 12th July, 2023, by
which time the District Magistrate, Dehradun shall file an
action taken report to show compliance of the statement
made at the bar today.

9. District Magistrate will also place on record a positive
statement that besides the encroachment allegedly made by
Sh. Virendra Singh; there is no other encroachment by anyone
else in the area in question that is along the flood plain zone of
the river Song and Baldi. It is also made clear that if there is
any such other encroachment also, effective action shall be
taken for removal thereof and in the next action taken report
such facts shall be disclosed.”

A copy of the abovementioned order dated 30.05.2023 is

annexed hereto and marked as ANNEXURE R-1.

That in compliance of the abovementioned directions passed

o
l 'by this Hon’ble Tribunal passed vide order dated 30.05.2023,
x '
; \ ‘J..;t-: zn‘ ' ] )
\Q g':/f the necessary instructions were issued immediately on
'*;l. - = _
Y OF ”ﬂtf/ 30.05.2023, to ensure the compliance of the directions passed

by this Hon’ble Tribunal and in view of the same, the Tehsildar,
Sadar, Dehradun, Uttarakhand constituted a team to remove
the abovementioned illegal constructions/ encroachment, and

nominated the Revenue Inspector, Raipur and Executive
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Engineer, Irrigation Division, Dehradun, Uttrakahand for further
action, and in continuation thereof, the action of removal of the
illegal construction/ encroachment, was done on 01.06.2023,
by the joint team of Revenue Department and Irrigation
Department, in the abovementioned joint team Tehsildar,
Sadar, Dehradun, Revenue Inspector, Raipur, Revenue Sub
Inspector, Chamasari, Assistant Engineer, Irrigation Division,
Dehradun, the husband of Village Pradhan Village Dhanaula
(namely Saleem Ahmad) and representative of Shri Virendra
Singh (namely Mr. Vishal) were present at the time of femoval

of illegal concrete construction/ encroachment.

. That the abovementioned joint team has already removed the
! illegal concrete construction which was made by brick Stones/

raised by Mr. Virendra Singh upon Khasra No.171 along river

side by using J.C.B. Machine, and presently there is no illegal
construction/ encroachment at the site in question. Copy of
report, letter of presence alongwith photographs are annexed

hereto and marked as ANNEXURE R-2.
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7. That the present Report by way of Affidavit in compliance of
direction passed by this Hon’ble Tribunal is being filed kind

E . perusal of this Hon'ble Tribunal.

e i} DEPONENT
VERIFICATION
I, the deponent above named do hereby verify and say that
the contents of my above report by way of affidavit are true and
correct to my knowledge based on record, no part of it is false
and nothing material has been concealed there from. The legal
submissions are further true as per legal advice received and
believed to be true and correct.
9"’%? Verified by me at Dehradun, Uttarakhand on this_ 34, day
Ju

&/ Jupe, 2023. _
. e
,NOT B)e7)sS
i /‘ / oy H@hu DEPQNENT
HARP R -;;} /°~'
Advogae 5 . ;ft}ar}i‘? ? Filed through:
Tourt Comvourd DD .
Nen®
AHUL VERMA]
Additional Advocate General for State of Uttarakhand
/Respondents
137, Tower No.10, Supreme Enclave,
Mayur Vihar Phase-|,
Delhi-110091

Mobile No. 9717706032
Email-advrahulverma9999@gmail.com




-

149

U@cuﬂg ’Q =}
™ A
Item No. 05 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 920/2022
(LA. No. 422/2023)
Minakshi Arora Applicant
Versus
State of Uttarakhand & Ors. Respondent(s)

Date of hearing: 30.05.2023
CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary, Adv and Ms. Sruthi K. Adv.
Respondent: Rahul Verma, AAG, for State of Uttarkhand.
Mr. Mukesh Verma, Adv. for UKPCB.

ORDER

I.A. No. 422/2023

1. It is pointed that sole applicant Minakshi Arora has expired on
06.03.2023 hence her husband Kesar Singh has sought impleadment as

applicant to pursue this matter.

2, Learned Counsel for the respondents have no objection to this
application.
3. The application is allowed. Let necessary impleadment/correction

of array of parties by done within three days.

Original Application No. 920/2022
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Mussoorie, Dehradun, Uttarakhand is raising construction at Khasra No.
171 at Village Dhanaula which lies at confluence of Song and Baldi
Rivers and construction is being raised in flood plains of the said rivers. It
is also said that Baldi River is a tributary to Song river which is a major
tributary to River Ganga and therefore, provisions of River Ganga
Rejuvenation, Protection and Management) Authorities order, 2016 are
applicable to the river in question and any construction in river flood
plain is prohibited. This Tribunal in O.A No. 10/2015, Indian Council for
Enviro-legal Action v. 2 National Ganga River Basin Authority & Ors. has
directed for identification of flood plain zone on River Ganga and its

tributaries.

B The matter was considered on 05.01.2023 where Tribunal found it
appropriate to constitute a joint committee comprising State PCB and

District Magistrate, Dehradun to file a factual and action report.

6. Pursuant to said order, a letter of District Magistrate, Dehradun,
addressed to Sh. Rahul Verma, Adv. has been placed on record which

states that one Sh. Virendra Arora S/o Sh. Hari Charan Arora, resident of

.197 /3, Landour Bazar, Mussoorie has made encroachment at about

0.486 Ha land which is part of flood plain zone of the river and District
Authorities have been assured by the said encroacher to remove the said

encroachment.

7 Learned Counsel appearing for the State of Uttarakhand stated at

the bar that the encroachment, if not removed by the person concerned

on its own, shall be removed and demolished by the District Authorities

el ten AN A P )
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8. As requested, list this matter on 12th July, 2023, by which time the
District Magistrate, Dehradun shall file an action taken report to show

compliance of the statement made at the bar today.

9. District Magistrate will also place on record a positive statement
that besides the encroachment allegedly made by Sh. Virendra Singh,
there is no other encroachment by anyone else in the area in question
that is along the flood plain zone of the river Song and Baldi. It is also
made clear that if there is any such other encroachment also, effective
action shall be taken for removal thereof and in the next action taken

report such facts shall be diclosed.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
May 30, 2023
Original Application No. 920/2022
(.A. No. 422/2023)
"HB Lb-oe
vz CsP4l
TR
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BT SURTATRIBI HaR A8WGA & UG 1007 / HI0T0 /202223 IBIIGH
31 g 2013 faw: w0 Wy Ra arfdraswor & NIRTa 7oT amdes waar 920 /2022 W
IRe amaer f&wie 06. 01.2023 @ IFIUTE & W A & | AT I A A0 UF FRA
o % AR H{or des AT 920 /2022 HEN IRIST T4 I@RRATS T A
uiie ameer fHi® 11.01.2023 & S uIe # w1 ywenfaa favmnl & wifia srfereTRa
FRT UM geiten ¥ Rera qff @awr g 171 948 @7 9ff ox et I eRisT &N
& M aftrgwer o) wgad g faAie 28.02.2023 @ @Y WY ofl, Ww AT WY A
gfer e & | Sad g A e 3RIST g1 A4 &1 Y W0 171% @ 3N WRT UR
frrrol @ R erdy weon AT ST A gom el Wered gR URT 9w uF W
3raer arfareHvr / ot &) v f5d o @ ey wiRa f6d T 2

S QY B IUIAT Bg TSGR ABIGY WaR gRI AU A el
AHY / 3MROWN0 / 2023 f&+Id6 3052023 & FRT S 3y famrvl / rfaesdor &1 e fovdl
SN G U §gw €M @1 Ted fhar o word llers gy, 3y
aiftrrerar Rrald wave JevIgd &1 wrRidrsl 8 A1 fhar 7am o ST U W HEn
o0 gy A 01062023 & wore fvrT @ Rrais fawrr @1 e daygad 9 g wrd
IR UgHER HIIardy @Y Y| Saa A A s qexileaR weley Wy, ord Fres
YR, WoiRd Sufers amrardl, Werie afaw Rralg faw @vs qevrgd, 9w
T " @ WETE Ry Welw argwe, A dRw Riw @ wfaffr @ wu w e R

) anf SuRerd gU |

S gEd A R UM geten ¥ Rerd iy weRr 171 w9 @ 4 o Hq B
e v dRmg Rig gr1 ) 13 gaar Pt & & ¢S ud weert & femaw faan
T o, R e R )R @Y onrelt off Qued grr el il o) Se wRd
arder arferar / ot e & g Sodiodlo HeRF TR wEs ew fear g
A oy B oy Pl sy ) < war ¥ | Wy R snawws sriaE &g

e \* L -
HARPHO™! ’3\{\;‘({5;117

| A . x ) , Advocate & Notary -
e, act Rio, coun Comeur DT TS
3 % MA M‘W _ A
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Distnc{ Magistrate
Dehradun



